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tion of unemployed educated and un­
educated both men and women reach­
ed to a point of grave culmination. 
The encouragement and patronage 
extended :o some other backward 
areas are not extended to this distant 
southernmost part of our country. To 
obviate the prevailing unemployment 
and economic deterioration in this 
part it is just, appropriate, proper 
and equitable to set up an ancillary 
unit of H.M.T. or any other public 
undertaking and establish an indus­
trial complex in this long awaited 
unnoticed needy place. So Govern­
ment may be pleased to take imme­
diate steps for the establishment of 
an ancillary unit of H.M.T, or any 
other public undertaking unit and 
establish an industrial complex in 
Kanyakumari District.

(vi) RETRENCffiMENT OF WORKERS IN
THE BeAS-SuTLEJ PROJECT IN
Himachal Pradesh and need to
PROVIDE THEM EMPLOYMENT

SHRr VIRBHADRA SINGH 
(Mandi): Consequent to the comple­
tion of the Beas Sutlej Project in 
Himachal Pradesh thousands of work- 
charged employees of the Project 
have been retrenched. At present 
about 6,000 work-charged employees 
are still employed and they are also 
facing retrenchment progressivley. 
Most of these employees are very 
senior in their trade and have put in 
decades qf service. It will be a great 
hardship to them if they are at this 
stage thrown out of employment. 
This will also be against the declar­
ed policy of the Government not to 
retrench them without providing al­
ternative employment. I, therefore, 
urge upon the Government to stop 
further retrenchment in the Project 
till such time the workers rendered 
surplus are provided with alternative 
employment.

A large number of people lost their 
homes and lands for the construction 
of the Project. They were paid very 
nominal comper.sation for their most
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valuable lands. They were assvured 
that at least one member of their 
family ^̂ -ould be provided with per­
manent employment in the Project. I 
am sorry to point out that this assur­
ance is not being observed in practice. 
Many oustees who are working in the 
Project have already been retrenched. 
Those who are still working there are 
facing retrenchment along with other 
work charged employees. No special 
consideration is being shown to the 
oustccs. It is most unfari and contrary 
to the assurance given by the Govern, 
ment from tine to time.

I, therefore, request the Govern­
ment that the oustees may be given 
priority in the matter of permanent 
employment in the Bhakra Beas 
Management Board, the agency res­
ponsible for looking after the com­
pleted project in consonance with the 
declared policy of the Government in 
this respect. ,

(vii) Soiled and mutilated curren. 
CY NOTES IN State Bank of India, 
Bclgaum.
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(viii) Need for lecislatiok for ex­
ercising Central control in the
APPOINTMENTS OP V.C., PROFESSOR,
r r c ,  IN ALL U n i\te:r s it ie s .
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(ix) Need to despatch Central 
Police Force at SniRPtrR near 
Akola in Maharashtra to save 
religious people from attacks:

SHRI RATANSINH RAJDA (Bom­
bay South): Sir, under rule 377, I 
raise the following matter of urgent 
public importance:

India is a country where people 
enjoy freedom of conscience and free 
profession, practice and propagation 
of religion. Article 15 of our Constitu­
tion prohibits discrimination inter aiia 
on grounds only of religion, race, 
caste, sex place of birth or any of 
them. Again, Article 26 of the Consti­
tution grants to every religious deno­
mination or any section thereof the 
right to manage their own religious 
affairs.

This House is perhaps aware that 
two sects of the Jain community, 
namely, Swetamber Jains and Digam- 
bar Jains are at loggerheads over the 
ownership of the religious temple, 
especially the Deity of Antarikshji at 
Shirpur, near Akola in Maharashtra.

There are frequent reports in the 
press that persons belonging to Swe-


